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(4) Report of the Chief Inspector
of Mines on the fatal accident
in Kendwadih Colliery, Dhan-
bad, on the 22nd April, 1865.
[Placed in Library, see No.
LT-4445/65).

Norrrication 10 DELr Moror VEmt-
cLEs Rures, 1940

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
C. R, Pattabhi Raman): Sir, on behalf
of Shri Raj Bahadur, I beg to re-lay
on the Table a copy of Notification
No. F. 12(95)/62-PR(T) published in
Delhi Gazette dated the 28th January,
1965, making a certain amendment to
the Delhi Motor Vehicles Rules, 1940,
under sub-section (3) of section 133
of the Motor Vehicles Act, 1939,
[Placed in Library, see No, LT-4280/
65].

ALl Inpia Services (Dearn-Cum-Re-
TIREMENT BENEFTTS) THIRD AMEND-
MENT RuLes, Erc.

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N,
Mishra): Sir, on behalf of Shri Hathi,
I beg to re-lay on the Table:

(1) a copy of the Al India
Services (Death-cum-Retire-
ment Benefits) Thirq Amend-
ment Rules, 1965, published
in Notiflcation No. G.S.R. 572
dated the 17th April, 1865,
under sub-section (2) of sec-
tion 3 of the All India Ser-

vices Act, 1951. [Placed in
Library, see No, LT-4281/
85].

(2) to lay on the Table a copy
of the Bombay Labour Wel-
fare Board (Reconstitution)
Amendment Order, 1965, pub-
lished in Notification No. S.0.
1893 dated the 18th June,
1965, under sub-section (5) of
Section 4 of the Inter-State
Corporations Act, 1957. [Plac-
ed in Library, see No. LT-
4446/65].
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AnnuAL Rerorr or HINDUSTAN AERO-
NauTics LovrTen, Bommay

The Minister of Defence Production
In thy Ministry of Defence (Shri A,
M, Thomas): Sir, I beg to lay on the
Table a copy of Annual Report of
the Hindust Aer jes Limited
Bombay, for the period 16th August,
1963 to 3lst March, 1984, along with
the Audited Aoccounts and the com-
ments of the Comptroller and Auditor
General thereon, under sub-section
(1) of section 618A of the Companies
Act, 1956. [Placed in Library, see
No. LT-4448/85].

NoTrFicaTions REGARDING KERALA Pan-
cHAYATS (ResTrIcTIONS AND CONTROL
oN Powrrs oF ENTRY AND INspxc-
TION) RuLms, 1983 ETc,, ETC.

The Parliamentary Secretary to the
Minister of Community Development
and Cooperation (Shrl Shinde): Sir,
on behalf of Shri B. 5. Murthy, I beg
to re-lay on the Table:—

(1) a copy each of the following
Notifications under sub-sec-
tion (3) of section 130 of the
Kerala Panchayats Act, 1060,
read with clause (c)(iv) of
the Proclamation dated the
24th March, 1065, issued by
the Vice-President discharg-
ing the functions of the Pre-
sident in relation to the State
of Kerala:—

(i) S.R.O. 2/64 published in
Kerala Gazette dated the
Tth January, 1964, contain-
ing the Kerala Panchayats



